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MESSAGES FROM RAJYA SABHA: 

. fJEC.RETARY:; Si'.r, I have to report 
"the following ess~s reeeived frQm 
in ecretar -G~ner~l of a ~a 

Spbha:-

(i) "In accordance with the provi-
sions of rule 127 of the R,ules of roce~ 

d r~ and Conduct of Business in the 
Rajya Sabha I am directed to inform 
• I 

ihe Lok $abha that the Rajya Sabha, at 
fts sitting held on the 27th July, 1982, 
agreed without any amendment to the 
Eyes (Authority for use for Therapeu-
tic Purposes) Bill, 1982, which was 
passed by the Lok Sabha at its sitting 
helcl. on the 14th July, 1982." 

(ii) 11In accordance with the provi-
sions ·of rule 127 of the Rules -0f Pro-
cedure and Conduct of Business in the 
Rajya Sabha,. I am d ir~cted tQ inform 
l1'e Lok Sabha, that the Rajya. Sabha, 
at its. sitting held on the 27th July, 
il.982, agreed without any amendment 
to the Ear Drums and 'Ear Bones 
{Authority for ~ for Therapeutic 
Puri:>oses) Bill, 1982, which was passed 
Py the Lok Sabha at its sitting held on 
.the 15th July, 1982." 

(iii) "In accordance with the p.rovi-
-sions · ot rule 111 of the Rules of Proce-
dure and Conduct of Business in 1he 
Rajya Sabha, I am directed to enclose 
a copy ot the Rubber (Amendment) 
Bill, 1982, which bas been passed by 
the Rajya Sabha at its sitting held on 
the 26tb July, 1982." 

(iv) 111 am directeri to in~or  the 
Lok Sabha that the Rajya Sabha, at 
'lts sitting held on the 27th .Tuly 
1 ~ h;:tS p::issed the enclosed motion 
referrin th Menbl H a th Bill, 
1981, to a Joint Committee of tbe Hou-
8es antl to' request that the concur-
l'en of th:? Lok ~ bn in the s~id 

motion :mrl the namP of the M rnbers 
of the T.Jok Sabha to be annointed to 
the said. . Joint Committee may be 
Oimmun'cated to this House. . . 

MOTION 

"Th at the Bill to consolidate and 
.men the ia• rel~t n  to u,e tf"at~ 

ill l'ilniab ~  · 

ment and care of mentally ill perao.na, 
to make better provision with respect 
to their property and a.ff ai aucl l.\lX 
matters connected therewith or ln-
ldental t reto be :r_efe.rred tc> a Joint 
Committee of the ... Housea eonsistUJ.a. of 
30 members; 1 o · ~e bers from this 
House namely: -

1. SHRI SUKHDEV PRASAD 
2.SHRI BHUVNESH CHATUR-
VEDI 

3. SHRI KlSHOR MEHTA 
4. SHR1 NATIIA SINGEl 
p. SHRIMATI AMARJIT KAUR 
6. SHRI U. R,. KRISHNAN 
7. SHRIMAT'.C If.A BHATTACH-
ARYA 

8. DR. M. M . S: SIDDHU 
9. SHRI KALRAJ MISHRA 
10. SHRI ABDUL REHMAN SHE-

IKH 

and 20 rnembets 
Sabha; 

rrom-the --1:,.oK -,.---.,.. . 
that W ~order to .Chgsitute a meeting 

qr-:.tne Jot nt .. -Committee the quorwn 
· ha.TI be ·an~t ird· of the total number 

' · Qf members of the Joint Commlffe; 
That in other respects, the Rules 

of Procedure of this House relating to 
:Select Committees £hall ap9Iy with 
-web variations: and modifications as 
-the Chamman may make; 

' that the Committee shall make a re-
port to this House by the last day of 
the first week of the 124th Session 
o! the Ra ·ya Sabha; and 

. That this Ho.use recommends to the 
:Lok Sabha that the Lok Sabha do 
join in the said Joint Committee and 
tommunicate to this House the names 
of tlie memherc: to be appointed by 
.tbe Lok gabha to the Joint Commit 
tee." 

12.16 hrs. 

RUBBER ( .\. MENDlVfENT) BtLL 
As PA BY ~  SA.DUI\ 

Secretary: Sir. I  la v on the 
of tbe 'Rou!3e. th ~ ubbe~ (Am'?n 
Bill .. 1982, -as pa il"Y Yfle 
Sabha .. ~ -

• 

CALI.TN'G ATTEN'T'ION TO MATTER 
.OF URGENT PnBl:JC IMPORTANCE 

·~ ·c~ IN PtnlJA:9 . . 


